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Ma, LEGEYT mover} that the Bill 

be read a third time and passed. 
The Motion was carl'ied and the Bill 

&tVNlay, Jul!l 8, 1868. 

read a third time. ' 

STATE OFFENOES. 
Ma, pgACOCK moved that the 

Council do resolve itself into a COIll-
I1!i~tee on the Bill "to make further pro-
vISIon for the tfial and punishment of 
off~nccs against the State," 

Agreed to. 
'l'he Bill pRssed through Committee 

with the addition of' a Section limiting 
it~ dUI'a.tion until the end of the yeaI' 
1859, lind was I'eported. 

Ma, PEACOCK moved that the Bill 
be read 1\ third time and pa~8ed. 

'fhe Motion was carried, and the Bill 
read a thi,'d time, 

MR, PEACOCK moved that Mr 
Ricluoltts be requested to tuke the abov~ 
Bill to the President ill Council in order 
that it may be 8ubmittlld to the Govern-
or General for his 88sent. 

Agreed to. . 

MUNICIPAL ASSESSMENT (BO:\1BAY), 

PXB8BlfT: 

The Honorable the Chief J u.tioe 1"iM-
.Prui4nt, in the ChAir. ' 

HOD'ble J, P. Grant, I HnD. Sir A. W. Bullet', 
HOD'ble H. Ricketts, H. B. HariDgtoo, 
HOD'ble B. Peacock, Eig. 
P. 'V. LeGe.t, EIg., I and 
E. Currie, Eig., H. Forbe., E.q. 

SUSPENSION OF SUITS AGAINST THB 
FAMILY &0. OF THE LATE NABOH 

OF THE CARNATlC. 

THB VrCE-pnESIDENT read a 
Me88age informing tho Legisl~tive COUll. 
cil that the Governor Glmeral had aSdtmt-
ed to the Bill" to continue for six months 
the privileges granted by Act I of 1844. 
to certain membtll'8 of the family, hOUMII-
hold, and retinue of hi. lilte Highne8s 
the Nabob of the Carnatio." 

ESTATE OF THE LATE NABOB OF 
THE l:ARN ATIC. 

.?lb. LEGEY'l' moved that Mr, 
RICketts be requested to take the Bill " for TUE CLERK presented to the Coun-' 
appointing Municipal CommisKiollol'8 dl" Petition from Mr. Alexander Orr, as 
and for raising Ii Fund for Municipal Attcrney orHis Highness Prinee Aztlem 
purposes in the 'rown of Bombay" til Jah llahadoor, praying the Council to 
~he President in Council in ol'der thnt d6lay further proceedings with the BJlI 
It mJlY be Hubmitted to the Governor. .. to providtl fo,' the administration of 
Generlll for his assent. the e~tnte and fur the pAyment of the 

Agreed to. debtd of the lato Nubob of the Camutio" 
until SaturdAY the 17th of July, to ale 

ESTATE OF THE LATE NADOB OF low timo for the arrival or an amonded 
l'RE UARNATIC, Petition from Prince Azoem Jah; or that 

. M~. FOR.BES mov~d that A eommu. Hiy Highnels be ~t once allow~d ~o bo 
melth,on reoelve,1 by h.lm froUl the Mad- heard by Counsd 'Lgainst the Bill, mther 
ras Government be llLld upon the table ' b~lor'l the Seltlct UOIDmiHee on tho Bill, 
lind I'eferred to thu Select Committee or J,efo"e ~ Committee of tue wholll 
Oil t!le Bill " to provid .. for the adlllinis- Coullcil. 
tl'atlOn ?f the E"tatIJ and lor thtl pay- Ma. PEACOCK said, it would be in 
rnent 01 the <1eJ,td of th" late N~bob of the recollection of the Council that the 
the Carnatic." Bill to which the Pbtition ref"rred was 

Agreed to. read a first and lecond time on the 17th 

MADRAS MARINE POLICE. 
Ma. l!'OHBES moved that a commu-

nication re~'eived by him from tht! 1\<[ad-
raa Govurnmtlnt btl laid upon thu table 
alld referred to the ~dect Committee 
on the Bill" for the mainton,,"ce of a 
l'olice Forco for the Port of M.adras." 

Agreed to. 
'l'be Coul/cil acljourneu. 
VOL IV.-;PAB'j' Vll. 

of March last. Afterwards, a oommuni. 
CAtinn WI\8 rtlceived fl'om the l\hdrnll 
Government requesting that the Bill 
might be plIl'Bud as quickly 81 pO.lible. 
III con"equenoe of that communioation, 
he moved the lu.pension of the Sttind· 
ing Orders, in order that the Mulect 
CO::lmittee to whom the Bill had '-II 
referred might report upou it at th" 
end of two months, instead of thruo, 
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the period prescribed by the Standing 
Ol·dars. On the 12th of June, Prinoe 
Azeem J ah presented 1\ Petition to the 
Council descrihing him~elf as the Nabob 
of the Carnatic, and Subahdar of Arcot j 
and because he gave himself that title, 
the Council thought it could not reo 
ceivc his Petition. The Petition was 
accordingly rejected j and, on the 17th of 
June, the Clerlt oC tbe Council wrote a 
letter to the 11 1'h\ce stating that it had 
been rejected, anu t~e grounds of th~ reo 
j~ction. The CouncIl had lately receIved 
a letter from the Government of Madras 
st.ating that the principal creditors ol'the 
late Nabob approvel\ of the Bill, and 
urged that it should be passed as quick. 
ly as possible. On Saturday last, he 
was about to presellt the Report of the 
Blllect Committee upon the Bill j but 
he had postponed doing so for reasolls 
wllich he stated at tbe time. 'I'o.day, 
the Council lil\(l heard the Petition of 
Mr. Orr, requesting that progress with 
the Bill should be 'delayed until the 17th 
of July. Under the circumstances of the 
u&a!e he thought it was but reasonable 
that this should be granted. But it 
mllBt be distinctly understood that on 
the 17th July the Report 01' th" Select 
Committee would be presented, unlels 
lome fresh Petition should that day 
come beCol'e thl! Council which would 
incluce it to reCer it to the Select Com-
mittee for consideration. 

He should, therefore, move that the 
Sclect Committee be instructed to delay 
the presentation of their Report until 
the 17th Iustant. 

Agreed to. 

TRANSPORTATION OF CONVICTS. 

l\b. LIlGEYT moved that the Sell'ct 
Committee appointed to ·consider and 
report on the existing Law in the Stl'lIits 
Settlement regarding the transportation 
of convicts, be discharged. Since the 
appointment of the Committee, cases 
had occurred to ahow that any further 
proceeding on the subject referred to the 
Committee WBS unnccessary. 

Agreed to. 
'l'he Council adjourned. 

MI'. Peacock 

8aturia" Jul!l 10, 1868. 

PRESUT: 

The Hun'blll thu Chief JUltioe, V'w-Ptwidellt. 
in the Chair I 

Hon'ble J. P. Gl'IInt, 
Hon'ble B. Peacook, 
Hon'ble H. RiooUI, 
P. W. LeGeyt, Elq., 
E. Currio, Elq., 

Hon'ble Sir Arthur 
Duller, 

H. B. HariDgton, Elq. 
.and 

H. Forbee, Elq. 

NABOB OF SURAT. 

THill CLERK presented a Petition of 
Meer Jafur Alee Khan Hahadoor of 
Surat, on the part of himself and the 
widow and grand.daughters oC the latu 
Nabob of Burat, praying for the passing 
of an Act to amend Act XVIII of 1848 
(for the administration oC the Elltste or 
the late Nabob of Surat, and to continue 
privileges to his Family) in conformity 
with the draft of 1Ul Aot forwarded with 
the Petition. 

MR. PEACOCK moved that the 
Petition be printed. 

Agreed to. 

MASTERS AND SERVANTS. 

TnE CLEltK also presented a Peti. 
tion from the "Master, Wal'dells, anel 
Members of the Calcutta Trade Associa. 
tion, praying for t11e introduction of .. 
legislative measur" to check wilful brea. 
ches of contract or des~rtjon of service by 
workmen or IIt'rvants by a system or 
summary punishments and 8ummar.y re-
medies to be enforced by a Magistrate. 

MR. CURRIE moved that thc Pc-
tition be )ll·inted •. 

Agreed to. 

MADRAS M.~RINE POLICE. 

M 11. FO It BES pre.ented the Report 
of th" Sel.:ct COlIlmittee on the Hill 
.. Cor the maintenllnce uf Ii Pulice Force 
for the Port of' Madras." In doillg so, 
he laid he should havll occasion for a 
very few minutes to trl:spllBS on the at. 
tention of the Coullcil. Honorable Mem. 
bers were aware that the Police Force for 
the Towns of Calcutta, Madras, and 
Bomhay exercised their powers under 
Act XUI ot' ISGt!. Hy Section XXIV 
of that Act, the Pulice had authority 
within thu towns Bnd 8ubuI'bs of Calcut. 

I ta, Madras, and Domblly; and bl on\) 




